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Learned counsel 	M,Cbanda  submits.  V  22.6.94, 	

7 6.1994 for Ili! list this pase on V 	

r 	C Mr S.Ali •is present. aprtVOfl 	 admission. 

Adjourned. C. F, f R. 	
V 	 List on 27.6.1994 for coni d or.ation  det 	Vide 

1 	
of admission. 	. 	 . 

Vice—Ckhnii rman 

tl r 

pg 

'27.- 609 4 	 Work suspended due to death of 
. L V 	

Sr Advocate fir 5,K.Senapat t.  

Adjourned. 

List on 29.6.194 for consideration 

of admission. 

Vice-Chairman 
'I 

:• 	 , 

Memb r 

IP6, 
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OFFiCE NOj.E 	DATE 	
CCURf' OR..Ep, 

I - 

94 	Learned counsel flr 1.Chanda 

submits for perr ussion to join 11 appi 

cants in single application under 	I 
Q..1 	i1\ 	(\ 

JJ(JI-L.-J.UII UI 	I%IJJ. e 	J UI 	ine L01.I 

(Procedure) Rules, 1987,Perused the 
• 	

. : 	
- 	

application. C-a6se of action and rellef' 

sought f-or, are comriion to all the appli-

cahts. Prayer to join 11 applicants in 

this single application is allowed under 

:- the provision of Rule 4(5) (a) of the 

•C.I.T.(P-rocedure -) Rules 1987. 

Heard learned counse.1 Mr J.L.Sat- 

v kàr bn' behalf of 11 appiits. Perused 

the statements Of grievrnces and reliees 

sought for in this application. 

This application is admitted. 
* . 	. 	 Issue notice on the respondents under 

Registered Post. Learned r.C.g.3.C--Mr 

S .li receives copy of this application 

and prays for  six weeks time to file 

counter. Time allowed as .payed.'fo.r 

L.jst on 19.8.1994 for counter 

and further orders. 

Hear:d couhsel of the pties on 

he interim relief prayra4pplicants 

are in service as Casual Uorkr.Relief 

sought for is to reqularise their 

services. The respodents are directed 

i. not toterminate services of the appli-

cants during pendency of this aplica-

tion. 

• Also heard counsel of the parties 

or the second int terim relief prayer. 

Iue notice on the respondents to show 

cause as to, why direction should not be 

issued to py minimum in the pay scale 

of Rs.750-940/—per month to the appli- 

: 

	

	 cnt.s till regularisation of their 

sèrvices.. 
List-on 19.8.199 for show cause. 

PndenCy of this application shall not 

be a bar for the- respondents to give 

• 	 . 	 contd... 

. 



OA. ii5/9t 

ORDER 

9 .6.94' 	minimum in the pay scale to the 

, 	applicants. 

ii 
'Jice-Chirman 

Copy of the order.be, f'urnished 	' 
to the counsel of the parties. t 

Member 

19-6-94 

	

	Mr.J.L,Sarkar andMr,MChanda for 

the applicants, 1vr.S.Ali Sr.C..C,S.C. 

for the respondents. At the request of 
• 

t Mr.S,AIi thie weeks time is granted 

• 	 •' 	 for the counter. •61
List on 12-9-94. 

• 	 . 	••. 
Vice-Chairman 

	

Im 	 / Mem4b5 

1-16.9.94 	Adjourned to 5,12,1994• 

Jice-9iairman 

11e 

pg•' 

	

5,12.94 	Adjourned to 5.1.1995. Liberty t0 

(I 	 file counter in the meantime. 
• 

Vice-Chairman 

ag 

• 	 v O& 	re'" 
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regarL 
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• Counter has not been subjtted. 
:Adioured to 6295 for counter ind 

A 	 ,fuDther orders. 

L--- 

Jg ' Member 
Jbt't'Q Qç2  

Gk' v 

	

,6-295 	Learned counsel !M.Chanda for 
the applicant is present. IVh'oA.K.Choudhury 
Addl.c.G.S.c, prays for four weeks time 
for submission of written statement on 
behalf of 	.S.A11 Sr.C.G.SC., Time 

' all'ed. 	- 

- 	 List on.6-3-95 forwriften statement 
• 

and further and orders. 

• 	 r 	lm •, 	 ,fmber, 0 

	

-'-%-.Jt-- ,--'- 	 • 

• 	
• At the request of fir S.Ali,Sr.C.C. 

S.0 further four, weeks granted to file 

written statement. 
t 	 I 

Aijourned for orders to 27.6.95. 

L 

• 	 • 	 ' 

Mebbr 	 Vic a—Chairman 

5 ' . 	 • 	

• 	p•g 	 .• 	 . 	I  
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27,6-95 	Four weeks for cOunt4r.-I Adjourned 
to 7-8.-95 

Co v,  JZ~_ 	 da(~_ . 
p 

Vice-Lhalrman 

- 

irn 

U 

• 	 ' 	 8-8-95 	Mr.M.Chanda.f or the applicant. 

• 	 Mr,S.Ali, Sr.C.G.S.Ci for the respondents. 

- 	 4 weeks for written statements. 
• 	Adjourned to 6-9795 for orders. 

- 	'• 
• 	 Vice-Chairman 

im 	 er 

H 

	

- 6.9.95 	Adjourned to 8.11,1995 for orders. 

Liberty to fUe written statement. 

	

• 	 '.. :. 	 .•. • 	S 	 * - 	 ilember 	 S 	Jice—Chairman 

• 	 pg 

• 	 - S 	

- 	 , 4 •  
8.11.95 	Adjourned to 2.1.96 for orders. 
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o.A.li;/94 

l9'296 

Orly- 

IM 

i4r.44.Chanda for the ApIica,t.  Leave 
note of Mr..hlj# 	 for the 
ro8ponc1)t5 '1%6 responrits are çiven 
a Laet oppoztUnLty to Lila their written 
st-RtcMent withLn four weeks frcm to-day, 
ubject thereto OsA, adjourned for hearingii  

to 8.i496.1. 

WL XMyk 
ViCe..ChaLn 

c 	
25496 

-. 

Mr H .Chanda for the app lic ant Mr. 
S.Alj, Sr .C.G.S,C for the respondents. 

Counter has not been submitted. 

O.A. to be listed fQr hearing on 4.6. 
96. In the meantime respondents may 

submit 7ritten statement with tooy 
to the opposite party. 

Member 

KOJ 

-A, 
3 t --~ 

JI-1  
C7VL 

,L 	 ,00   
/ Ji 41O)  

y:82k 

4.6.96 • Learned counsel Mr M.Chanda for 
the applicant. 

Mr Chanda submjts that the appljcant_ 
in this O.A.. desire to withdraw the O.. 
and they have accordingly informed this 
Tribunal by letter dated 23.2 .96 which 
is in record. in the circurnstaes the 

application is dismissed on withdrawal. 

Mer (A) 
Men(j) 

Offael 

1/ 

17 


